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In Description (ADA/ANI/2023/0001039) 

Agra Development Authority 
 

NOTICE REPORTING FORM 
 

Court of Uttar Pradesh Urban Project and 
Development Officer/Executive Officer, RBO/ 
Assistant Engineer 
 
Mr. Kamal Ahmad son of not known resident 

of Mohalla Hari Parvat Third, Jai Road, 6C/5 

/5/1 282003 Agra has carried out unauthorized 

construction.   

 
Therefore, under section 27(1) of Uttar 

Pradesh Urban and Development Act, 1973 

notice may kindly be issued for stopping of 

development work and may kindly sign the 

enclosed notice.   

Particular of unauthorized construction – 
NORTH - 0   SOUTH - 0 
EAST - 0   WEST - 0 
 

Agra Development Authority 
(Please see Rule 7) 

 
Representation in respect of unauthorized 

construction in developed area  
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• Tentative Date of commencement of
construction work -
Date when came to know- 29.12.2023

• Place - 6C/5/5/1, Azad Nagar, In front
of Gali No.5, Ward Hari Parvat-3, Agra

• Particulars of construction commenced -
Two storey building has constructed at
the site admeasuring 200 sq. yards.  In
the building shoe factory is being run.
No permission has shown at the site.

• Name of Lease Holder or Construction
Kamal Ahmad

• Address - 6C/5/5/1, Azad Nagar, In
front of Gali No.5, Jail Road, Ward Hari
Parvat-3, Agra.

• Proposed action under section 27 of the
Acct

• Designation of person who represented
along with his recommendation
On the basis of Junior Engineer’s
complaint.

Sd\- 
29.12.2023 

Informant 
Order – 

NOTE : If the notice is to be issued under 
sub-section (1) of section 27 of Uttar 
Pradesh Urban Project and 
Development Acct, 1973, then notice 
should be enclosed to sign it and in 
the event of sale of notice served, 
permission should be obtained for 
pasting notice at the site.   
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Court of Competent Authority 

Agra Development Authority 
Jaipur House, Agra (U.P.) 

 
DOCUMENT-(G) 

(Please see Regulation 8) 
 

SHOW CAUSE NOTICE 
 
Dated : 02.01.2024   
Dispatch Date : 02.01.2024 
 
Case No.ADA/ANI/2023/0001039 
Dispatch No.ADA/DSP/0001471 

Agra Development Authority Vs. Kamal Ahmad 

Plot No.6C/5/5/1, Hari Parvat Third, Jail Road, Agra 
 
Notice under sub-section 1 of section 27 of 
Uttar Pradesh Urban Project and Development 
Act, 1973. 
 
As per order under sections 14 and 15 of Uttar 

Pradesh Urban Project and Development Act, 

1973, without obtaining permission from 

Development Authority for the building situated 

at 6C/5/5/1, Azad Nagar, In front of Gali No.5, 

Jail Road, Ward Hari Parvat-3, wherein – 

two storey building has constructed at the site 

admeasuring 200 sq. yards and a shoe factory 

is being run there.  No permission at the site 

has shown.   
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Therefore, it is expected from you that appear 

before the Competent Authority of Agra office on 

09.01.2024 at 12Noon and explain that as to 

why not the order for demolition of construction 

is not passed? 

You can appear yourself or through your duly 

authorized representative or can give written 

statement as well.   

REMARK – Your attention is also attracted 

towards section 26(1) of the said Act, under 

which, under section 14 of the said Act, you 

could be entitled for penalty for carrying 

construction work without the permission of 

Development Authority, which could be upto 

Rs.50,000.00 (Rupees Fifty Thousand Only) and 

in the event of offence keep continuing, 

additional fine shall be punishable, which 

would be imposed after conviction against the 

said each day for committing offence first time, 

which could be upto Rs.2,500.00.   

Sd\- 
Competent Authority 

Agra Development Authority 
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Office of Enforcement Division 
Agra Development Authority, Agra 

 
Letter No.339/D/A.N./24-25 
Dated : 17.05.2024 
 
 

SHOW CAUSE NOTICE PRIOR TO SEAL 
UNDER SECTION 28(a)(1) 

 
From  
 
The In-Charge Enforcement 
Agra Development Authority 
Agra. 
 
 
To, 
 
Mr. Kamal Ahmad 
Plot No.6-C/5/5/1 
Hariparvat Third 
Jail Road, Agra. 
 
 
SUBJECT : In regard to Case No.NFH-3/ 

VC/22/2023-24.   
 
Sir, 
 
Regarding the above case, a show cause notice 

was sent and served on 13.02.2024 under 

Section 27 of the UP-Town Planning and 

Development Act, 1973 against the construction 

of a market and factory in a pre-constructed 

building on a plot of about 500 square yards 
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and no approval was shown at the site. In this 

regard, the opponent was given an opportunity 

of hearing and the dates 26.02.2024 and 

05.03.2024 were fixed. You did not appear on 

the fixed date and time and neither any 

evidence / record has been presented regarding 

the approval of the building constructed at the 

site.   

It is; therefore, directed to you to ensure 

submission of your side relating to sanction for 

current construction and activities carried out 

at the site along with evidence/records within 

three days from the receipt of letter that as to 

why not initiate sealing proceeding under section 

23(K)(1) of U.P. Urban Project and Development 

Act, 1973? 

      Sd\- 
In-Charge Enforcement 

 
Copy forwarded to Regional Officer, Regional 
Office, U.P. Pollution Control Board, Building 
No.14, Sector 3B, Awas Vikas Sikandra Project, 
Agra with the intent that please take action 
under Environment and Pollution Act.   
        Sd\- 

In-Charge Enforcement 
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Office of Enforcement Division 
Agra Development Authority, Agra 

 
Letter No.340/D/A.N./24-25 
Dated : 17.05.2024 
 
 

SHOW CAUSE NOTICE PRIOR TO SEAL 
UNDER SECTION 28(a)(1) 

 
From  
 
The In-Charge Enforcement 
Agra Development Authority 
Agra. 
 
 
To, 
 
Mr. Kamal Ahmad 
Plot No.6-C/5/5/1 
Hariparvat Third 
Jail Road, Agra. 
 
 
SUBJECT : In regard to Case No.NFH-3/ 

VC/19/2023-24.   
 
Sir, 
 
Please inform that in the above-mentioned case, 

a two-storey building is already constructed and 

occupied by you at the site. As no approval was 

shown, a show cause notice was sent and 

served against the construction under Section 

27 of the UP-Town Planning and Development 
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Act, 1973 on 05.02.2024. In this regard, giving 

you an opportunity of hearing, the dates 

19.02.2024 and 05.03.2024 were fixed. You did 

not appear on the fixed date and time nor have 

any evidence/records been presented regarding 

the approval of the building constructed at the 

site.   

It is; therefore, directed to you to ensure 

submission of your side relating to sanction for 

current construction and activities carried out 

at the site along with evidence/records within 

three days from the receipt of letter that as to 

why not initiate sealing proceeding under section 

23(K)(1) of U.P. Urban Project and Development 

Act, 1973? 

      Sd\- 
In-Charge Enforcement 

 
Copy forwarded to Regional Officer, Regional 
Office, U.P. Pollution Control Board, Building 
No.14, Sector 3B, Awas Vikas Sikandra Project, 
Agra with the intent that please take action 
under Environment and Pollution Act.   
        Sd\- 

In-Charge Enforcement 
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Office of Enforcement Division 
Agra Development Authority, Agra 

 
Letter No.342/D/A.N./24-25 
Dated : 17.05.2024 
 
 

SHOW CAUSE NOTICE PRIOR TO SEAL 
UNDER SECTION 28(a)(1) 

 
From  
 
The In-Charge Enforcement 
Agra Development Authority 
Agra. 
 
 
To, 
 
Mr. Kamal Ahmad 
Plot No.6-C/5/5/1 
Hariparvat Third 
Jail Road, Agra. 
 
 
SUBJECT : In regard to Case No.NFH-3/ 

VC/14/2023-24.   
 
Sir, 
 
You have constructed two storey building 

admeasuring 200 sq. yards at the site.  In the 

building, upon running shoe factory and not 

showing any sanction at the site, Show Cause 

Notice dated 02.01.2024, under section 27 of 
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U.P. Urban Project and Development Act, 1973, 

has served by forwarding it.  In this regard, by 

providing you hearing opportunity, dates 

09.01.2024 and 20.01.2024 have fixed.  You 

neither appeared on the date and time fixed nor 

have produced any evidence/records in regard 

to sanction of constructed building at the site.   

It is, therefore, you are directed to ensure 

submission of your side relating to sanction for 

current construction and activities carried out 

at the site along with evidence/records within 

three days from the receipt of letter that as to 

why not initiate sealing proceeding under section 

23(K)(1) of U.P. Urban Project and Development 

Act, 1973? 

Sd\- 
In-Charge Enforcement 

Copy forwarded to Regional Officer, Regional 
Office, U.P. Pollution Control Board, Building 
No.14, Sector 3B, Awas Vikas Sikandra Project, 
Agra with the intent that please take action 
under Environment and Pollution Act.   

Sd\- 
In-Charge Enforcement 
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U.P. COMMISSION FOR MINORITIES 

609, Indra Bhawan, Lucknow 
Phone/Fax : 0522-2287097 

 
Shakeel Ahmad Siddiqui 
Secretary 
_______________________________________________  
 
Letter No.62-Summon/M.C./2024-S-(02)64/2024  
Dated : 30.05.2024   
 

SUMMON UNDER SUB-SECTION (3) OF SECTION 9 
OF UTTAR PRADESH MINORITY COMMISSION 

 
To, 
 
The Vice President 
Agra Development Authority 
Agra. 
 
SUBJECT : Committing harassment of 

Applicant and his family 
members by torturing mentally 
by Assistant Engineer 
(Enforcement) and In-Charge 
Enforcement, Agra Development 
Authority, Agra through false 
complaints.   

 
Sir, 
 
By enclosing the copy of application dated 

26.05.2024 of the above subject matter, received 

from Mr. Kamal Ahmad son of Mr. Iqbal Ahmad 

resident of Property No.304/2, Khndari, In front 

of Azad Nagar Gali No.5, District Agra, and 
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forwarding the same, this is to inform you that 

in the matter, Hon’ble President has expected to 

provide report on following points : 

1. The Applicant has informed that property 

dispute, between him and his nephew, is 

pending before Hon’ble Court, wherein stay 

order has also been passed.  Despite this, 

on the basis of false complaints of opposite 

party, Agra Development Authority is 

threatening to seal the property in question 

by serving notice continuously by stating 

his possession and construction illegal over 

it.  The Applicant has also been informed 

that he has replied all notices within 

stipulated period and has appeared on all 

dates before the concerned officer of the  

Authority.  If the matter is pending before 

the Hon’ble Court and stay order has also 

been passed by the court, then on what 

basis notice is being issued to the Applicant 

by Agra Development Authority.   
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2. The Applicant has also informed that the 

construction, over the property in question, 

was carried out in the year 1961 and copies 

of telephone bill, electricity bill and receipt 

of Municipal Corporation are provided as 

evidence.  The Applicant has stated that 

provisions of Uttar Pradesh Urban Planning 

& Development Act, 1973 do apply on the 

said construction, because construction 

was carried out prior to implementation of 

said Act. If the construction is prior to 1973, 

on what basis notice is being issued to the 

Applicant.   

 
3. The Complainant has also informed that 

where his property is situated, around 

2000 houses, 250-300 shops and 100-150 

factory/godown are situated nearby it and 

all are working in ADA’s unapproved building.  

This fact has also been confirmed through 

RTI.  If unapproved construction, by ADA, 
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exists nearby, then on what basis notice 

has issued only to the Applicant.   

 
4. The Applicant has also informed that being 

a minority, Development Authority is 

harassing the Applicant by issuing notice 

again and again, whereas many matters, 

relating to the property, are pending before 

the Hon’ble Court.  In this regard, please 

clarify status.   

 
5. In various government orders of Revenue 

Department, department heads have issued 

this guidelines that those matters of 

personal property, wherein case is pending 

in the court or court has passed stay order, 

upon receipt of application, in such matters 

no administrative order may kindly be 

passed.  By avoiding said Government 

Order, on what basis notice is being issued 

again and again to the Applicant.   

 
 

32116



 
6. Unless and until the matter is pending before 

Hon’ble Commission, it is recommended to 

stay action in respect of Show Cause Notice 

No.339/D/A.N/23-24, Notice No.340/D/ 

A.N./24-25 and Notice No.342/D/A.N./24-

25, issued to the Applicant from your office, 

till further orders.   

In the matter, Hon’ble President has fixed date 

of hearing on 11.06.2024.  Please direct the 

Assistant Engineer (Enforcement), In-Charge 

Enforcement, Agra Development Authority along 

with report on the said points and concerned 

Junior Engineer to appear along with evidence 

before the Commission on 11.06.2024 at 12.30PM 

(noon).   

2. It is noticeable that under section 15 of 

Uttar Pradesh Minority Commission Act, 

1994, violation of any order or direction of 

the Commission is punishable offence under 

sections 174/175/176/178/179 & 180 of 

Indian Penal Code, 1860 (Act No.45 of 1860). 
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3. The questioned summon has issued today

on 30 th day of 05th month of 2024 under

self-signed and seal of the Commission.

Enclosure : As above. 

  By order 

Sd\- 
(Shakeel Ahmad Siddiquui) 

   Secretary 

Copy to : 

Mr. Kamal Ahmad son of Mr. Iqbal Ahmad 
Resident of Azad Nagar, In front of Gali No.5 
Property No.304/2, Khandari, District Agra. 
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Office of Enforcement Division 

Agra Development Authority 
 
Letter No.2204/D/A.N./24-25 
Dated : 21.11.2024 
 
 
From 
 
In-Charge Enforcement 
Agra Development Authority 
Agra. 
 
 
To, 
 
The Secretary 
U.P. Minority Commission 
609, Indira Bhawan 
Lucknow. 
 
 
SUBJECT : In regard to direction given in 

Letter No.62-Summon/A.S.A./ 
2024/S-S-(02)64/2024 dated 
30.05.2024.   

 
Sir, 
 
Kindly take reference of your above subject 

letter, wherein in respect of letter dated 

26.05.2024, received from Mr. Kamal Ahmad 

son of Mr. Iqbal Ahmad resident of Property 

No.304/2, Khndari, In front of Azad Nagar Gali 

No.5, Agra, you have given directions that “unless 
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and until the matter is pending before Hon’ble 

Commission, it is recommended to stay action 

in respect of Show Cause Notice No.339/D/A.N. 

/23-24, Notice No.340/D/A.N./24-25 and Notice 

No.342/D/A.N./24-25, issued to the Applicant 

from your office, till further orders”.  The 

concerned officials of the Authority were appeared 

on the date fixed, 11.06.2024 before the Commission 

for evidence in the matter, but, no direction/ 

order in respect of Point No.6 has been received 

from the Commission to the Authority till date. 

In the matter complains are being received 

continuously which are to be disposed of. 

Therefore, please inform updated status in respect 

of the said matter, so that further action could 

be taken for disposal of the complaints.  

Yours’ sincerely 

Sd\- 
In-Charge Enforcement 

Agra Development Authority 
Agra 
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Vardharma Chambers <vardharma@gmail.com>

Advance Service of Reply in O.A. No. 1329/2024 Abdul Qadir Vs State Of Uttar
Pradesh
1 message

Vardharma Chambers <vardharma@gmail.com> Tue, Feb 4, 2025 at 2:05 PM
To: kadirkhan094@gmail.com
Cc: Somesh Tiwari <tiwari.somesh96@gmail.com>

Dear Sir,
Kindly find the attached copy of Reply Affidavit on Behalf of Respondent No. 4 Agra Development
Authority in O.A. No. 1329/2024 Abdul Qadir Vs State Of Uttar Pradesh.

Regards,

SOMESH TIWARI
VARDHARMA CHAMBERS
11 & 11A Golf Apartments
Golf Links, New Delhi- 110003
Mob:  +91  8076414398

Final Abdul Qadir Reply R4 NGT.pdf
3926K
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